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PART IV-Bills introduced in the West Bengal Legislative Assembly; Reports of Select Committees 
presented or to be presented to that Assembly; and Bills published before introduction in that 
Assembly. 

GOVERNMENT OF WEST BENGAL 

LAW DEPARTMENT 
Rules of Procedure and Conduct of Business in the 

West Bengal Legislative Assembly. the publication of 

the following Bill, together with the Statement of Objects 

and Reasons which accompanies it, in the Kolkara 

Gazette, the Bill and the Statement of Objects and 

Reasons are accordi ngly hereby published for general 
information:-

Legislative 

NOTJFICATJON 

N.1 430-L.-29th March, 2012.-The Governor 
having been pleased to order, under rule 66 of the 

~hor1 title and 
commcnc,:mcnt. 

Bill No. 7 of 2012 

THE WEST BENGAL LAND REFORMS 
(AMENDMENT) BILL, 2012. 

A 

BILL 

to amend the Wt:.1·1 fleni ol Land Reforms Act, /955. 

WHEREAS it is expedient to amend the West Bengal Land Reforms Act, 1955. for 
the purposes and in the manner hereinafter appearing; 

It is hereby enacted in the Si x ty-third Year of the Repuhlic of India, by the 
Legislature of West Bengal. as fo llows:-

1. ( I) This Act may be called the West Bengal Land Reforms (Amendment) 
Act. 2012. 

(2) l t shall come int<> force 011 such date as the Stale Governme nt may. by 
notification in 0.fji.c:ial Gazette. spec1 fy. 

Wcs1 Beu. ACI 
X or 1956. 
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Amcndm.:ni of 
section 4 of West 
Ben.Act X of 
1956. 

Amcndmcm of 
section 4C'. 

Amendment of 
section 14K . 

Amendment of 
section I 4R. 

Amcndmcnt of 
sec tion 14Y. 
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Tlw Wes! Bengal land Reform.\ (Amendment) Bill, 20/2. 

( Clauses 2-6.) 

2. Attcr the proviso to sub-section (4) of section 4 of the West Bengal Land 
Reforms Act, 1955 (hereinafter rel'em!d to as the principal Act). the fo llowing provisos 
shall be inserted:--

" Provided fu,ther that nothing in this sub-~ection shall prevent the raiyat from 
leasing out the whole or any part of his plot of land for Lhe purpose of establishing an 
industrial park or industrial hub or industrial estate or financial hub or a bio-tech park 
or a food park as per project report duly examined. vetted and approved by the 
appropriate Department of the Stare Government: 

Provided also that nothing in this sub-section shall prevent any local authority or 
an authority constituted or established by or under any law for the time being in force 
or any wholly Government Company as defined in section 617 of the Companies Act, 
1956, from leasing out the whole or any part of hi~ plot of land in a township as 
defined in clause (25) of section 2 of the West Bengal Town and Country (Planning 
and Deve lopment) Act, J 979."'. 

3. 1n section 4C of the principal Act.-

( l ) in sub-sec tion (6), for the word., ·'on payment of such fee depending nn 
the different character or mode of use of the plot of land", the words "on 
payment of such fee depending on the different character or mode of use 
or size of the plot of land" shall be substituted: 

(2) to sub-se~tion (6). the following provisos shall be added:--

" Provided that the provision of this sub-section s hall not apply to any 
application for regularization of any plot of land where such plot of land 
is changed, converted or altered in the area, character or mode of use of 
such plot of land in violation of the provi sion of sub-section (2) of section 
4C,made after such time as may be prescribed: 

Provided further that the provision of this sub-section shall not apply 
Lo any case where prosecution has been initiated under section 40.". 

4. In <;ection 14K of the principal Act, for clause (ee). the following clause shall 
he substituted:-

·(ee) "project report'· means a project report re lating to such purpose as 
mentioned in the first proviso to section l4Y, which has been examined. 
vetted and approved t>y the appropriate Department of t he State 
Government.". 

5. ln clause (a) of section l4R of the principal Act. for the words ' ·a local authority 
or". the words. letters and figures "a local authority or any wholly Government company 
as defined in section 617 of the Companies Act, 1956. or" shall be substituted. 

6. In section 14 Y of the principal Act.-

( I) for the Ii 1st proviso, the following proviw shall be substitutcd:- ­

·'Provided that i r the State Government, after having rngurd to all the 
circumstances of a case and on the basis or the project report fi led by any 
person. i~ satisticd that such person requires land-

(a) for I he purpose ~>f establishing a mi II. factory or workshop. livestock 
breeding farm. poultry farm. dairy. industrial park or indust rial hub 
or industria l es tate. financ ial hub, warehousing. tea garden. 
agro-industry. power plant or power Lransmission or di~tribution sub­
station. film city tourism project. educational and medical 
institutions. bio-tech park. food park, port. airport. shipyard including 
:,; hipbuilding and sh ip-breaking. oil and gas products piped 
transportation, information and communications technology ( ICT ) 

I <>f 195(, 

Wc.~1 lli;n Att 
XII I of 1971) . 
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(Clause 7.) 

industries and information and communications technology (lCT) 
allied industries or mining and allied activities; and 

(b) for the purpose of future expansion of any such mill, factory or 
workshop. livestock breeding farm, poultry farm or dairy. industrial 
park or industrial hub or industrial estate, financial hub, warehousing, 
agro-industry, power plunt nr power transmission or distribution sub­
station, film city. tourism project, bio-tech park. food park. port. 
airport. shipyard including shipbuilding and ship-breaking. 
information and communications technology (ICT) industries and 
informution and communication technology ( lCT) allied industries. 

such person may. wilh the previous permission. in writing. of the Stale 
Government and on such terms and conditions. and in such manner. as 
the State Government may. by rules prescribe, acquire and hold land in 
excess of the ceiling area applicable to him under section 14M:'·: 

(2) for the second proviso. the following provisos sha ll be substituted:-

"Provided further that such person having been permitted by the State 
Government l<.l establish an industrial park or industrial hub or industrial 
estate or fi nancial hub or a bio-tech park or a food park. shall utilize such 
land and lease out the whole or any part of it with the previous permission 
of the appropriate Depa11ment of the State Government under intimation 
lo the Land and Land Reforms Department, for the purpose for which he 
has been so permitted to acquire and hold such land to such a person who 
wi II s<!t up an unit thereon as per objects of the respective project as 
approved: 

Provided also that if such person fa ils to utilize such land within three 
years of the date of such permission granted under the first proviso for 
the purpose for which he has been so permitted by the State Government 
and in any case the unit is not set up within the aforesaid period of three 
years as per objects of the project as mentioned in the second proviso. 
then. all the provision-; of this Chapter relating to ceiling area shall apply 
to the area of land which is held in excess of the ceiling area applicable to 
him under section 14M.'': 

(3) for Expla11arion I , the following £tplanario11 shall be substituted:--
'£xp/anario11 /.-For the purpose of this section, "person .. includes 

an individual. a firm, a company, an institution, or an association or body 
of individuals. whether incorporated or not, or a loca l authority or an 
authority constituted or established by or under any law for the time being 
in forte."; 

(4) Erpla11arion II shall w omitted. 

7. In sub-section ( 1) of section 14Z of the principal Act, for the words ·'w transfer 
hy way of open auction'·. the words ''to transfer by way of open auction for the purposes 
referred to in the first proviso to section 14Y exc luding tea garden" shall be substituted. 

STATEMENT OF OBJECTS ANO REASONS. 

It has been considered necessary and expedient to make the fol lowing amendments 
in the West Bengal Land Reform-; Act, 1955 (West Ben. Act X of 1956) (hereinafter 
referred to as 1he suid Act). so a;;; Lo ensure proper and effective impk:mentation of the 
said Act by way of--

( I) amending section 4 of the said Act so that nothing in sub-section ( 4) sha 11 
prevent-

(a) the raiya1 from leasing out the whole or any pun of his plot of land 
for tht: purpose of establishing an industrial park or industrial hub 

'.I 
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or industrial eslate or finant ial hub or a bio-te<.;h park or a food park 
as per project report duly vetted and approved by the appropriate 
Dcparlment of 1he Stale Government; 

(b) any local authority or an authority constituted or estahlished by or 
under any law for the Lime being in force or any wholly Governmem 
Company as defined in section 6 L 7 of the Companies Act. 1956, 
from leasing out the whole or any part of his plot of land in a township 
as defined in clause (25) of section 2 the West Bengal 1ciwn and 
Country (Planning and Development) Act, 1979; 

(2) amending section 4C of the said Acl so thal the Collector is authorised for 
regularization of any plot of land where such plot of land is changed. 
converted or altered in the area. <.;haracter or mode of use of such plot of 
land in violation of the provision of sub-section (2) of section 4C, if the 
application in respe<.:t of any case other than a case where prosecutiun has 
been initialed under section 41 ). is made after such time as may be 
prescribed: 

(3) amending section J 4R of the said Act so Lhat the provision of section 
14M :;hall not apply to any land owned as a raiyat by any wholly 
G(wernment company a1s deli ned in section 6 I 7 of the Companies Act, 
L956: 

(4) amending section 14Y of the said Act so that-
(a) if the State Government. after having regard Lo all the cir<.;umstances 

of a case and on the basis of the pr~ject report filed hy any person. 
is satisfied that such person requires land for the purpose of 
establishing a mill. factory or workshop, livestock breeding farm, 
poultry farm. dairy, industrial park or industrial hub or industrial 
estate. financial hub, warehousing, tea garden, agro-industry, power 
plant or power lransmi:;sion or distribution sub-:;tation. film city, 
tourism project, educational and medical institution1>, bio-lech park, 
food park. port. airport. shipyard including shipbuilding and ship­
breaking. oil and ga:; products piped transportation, information and 
communications technology (JCT) industries and in formation and 
co111munications technology ( ICT) allied industries or mining and 
allied activities and for the purpose of Jwure expansion of any such 
mil l. factory or workshop, livestock breeding farm. pou ltry farm or 
dairy, industrial park or industrial hub or industrial estate. financial 
hub. warehousing. agrn-industry. power plant or power transmission 
or distribution sub-station, lilm city. tourism project. bio-tct:h park. 
food park. port. aiqmrt. shipyard including .shipbuilding and ship­
breaking. information and comrnunit:ations technology (]CT) 
industries and information and communications technology ([CT) 
allied industries, such person may, with the previous permission, in 
wriling. or the Slate Government and on such terms and conditions 
and in such manner as the State Government may. by rules prescribe. 
acquire and hold land in excess of the ceiling area applicable to him 
under section 1-iM: 

(b) such person having been permitted by the Stale Government LO 

establish an industrial park or indusLrial hub or industrial estate or 
financial hub or a bin-tech park l)r a food park. shall utilize such 
land and lease out Lhe whole or any part of it with Lhe previous 
penni!>sion of the appropriate Departmenl of the StHte Government 
under intimation to the Land and Lund Reforms Department. for 
the purpose for which ht: has been '- O permilled LO acqu ire and hold 
such land to such a person who will set up an unit Lhereon as per 
objlcts of the respective proje<.;t a1> approved: 

IPAlfl IV 

I of 1956. 

West !Jen Act 
XIII of 1')79, 
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(c) .if such person !'ails to uti lize such land within three years of the date 
of such permission granted under ahe first proviso for the purpose 
for which he has been so permitted by the State Government and in 
any case the unir is not set up within the aforesaid period of three 
years as per objects of the project as mentioned in the second proviso, 
then. all the provisions of this Chapter relating to ceiling area shall 
apply to the area of land which is held in excess of the cei ling area 
applicable to him under section 14M; 

(5) amending section l4Z of the said Act so as to make the provision of transfer 
by way of open auction for the purposes refened to in the first proviso to 
section 14Y excluding lea garden. 

2. The Bill has been framed with the above objects in view. 

3. There is no financia l implication involved in the Bill. 

K ot.KATA. 

The 28th March, 20/2. 
MAMATA BANERJEE. 

Member-in-charge. 

By order of the Governor, 

B. K. SRJVASTAYA, 
Secy.-in-charge to thP Govt. of West Bengal, 

Law Department. 

Puhlisht:d by 1hc C ·oatrollcr of l'riniing and Stationery. Wc:a Bengal and printed at Saraswa1y Press Ltd. 
(Ciov.:rnmi.:nt of West Bengal Enu.:rpri~i.:), Kolkata 700 056. 

5 


